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Separate paging is given to this Part in. order that it '

may be filed as a separate complilation.

PART-IV

Acts of the Gujarat Lepiature 8Ild Ordinances promulgatea
and Regulations made by the Govemor.

. ,

The following Act of the Gujarat Legislature. having been assented to by the Governor

on the 1st April, 1992 i.. hereby published for general .infortnation.

R. H. GORI.
Secretary to the Government of Gujarat.

'Legal Department.

GUJARi\T ACI' NO.7 OF 1992.

.

(First published. afterh aving received the assent of the Governor in the, "Gujarat

Government Gazelle" on the 1st April. 1992).

AN ACT ,

to provide for the levy of toll on-certain motor vehicles entering in the State of

Gujarat ,and for matters co.nnected therewith or incidental theret().

It is hereby enacted in the Forty-third Year of the Republic of India as follows:-

1. (l) This Act may be called the Gujarat Motor Transport Vehicle Toll Act. 1992.ShorttitJe,
. extent a1Jij"

- (2) Jt extends to the whole of the State of Gujarat.' Commence-
. '- ment.

(3) It shan come into force on such date as the State Government may. by notifica- .

tion in the Official Gazette. appoint.

~ 2. In this Act. unIess the context.otherwise requires.-, Detenitiaat.

(a) "~rrier" means a b.anier establisbed under section 4;

59of
1988.

(b) "motor transport yehic1e"means a stage carriage. contract carriage or goods

ca~ag& as defined in the Motor Vehicles Act, 1988:
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(c) "operator" means any person whose_.nameis' entered in t);1e permit in respect 5t of

of tlJ,emotor transport vehicle as the h()lder thereof or where,the motor transport 1_.
vehicle is used or caused or allowed tQ be used without a permit, a person in whose
name that vehicle is registered under the Motor Vehicles Act, 1988 and includes any
person having the possession or control or for the time being in-charge of the Ii}otor
transportvehicle; ,

.....

Ed) "prescribed" means prescribed by rules made under this Act;

(e) "toll" means the toll levied under section 3 of this Act;.

.\. (f) "Toll Tax Officer" means such of!j.cer,or offiCersas the .State Govemm..;}~t.may,
by notification in the Official-Gazette, appoint to be the Toll Tax Officer for the
whole of the State Qf Gujarat or any area or areas thereof for tbepurposes of this
Act and includes a Taxation Authority appointed under the Bombay'Motor Vehicles
Tax Act, 1958;

:10m.
LXV
of
1958.

Levy of.
t.()ll:

(g) words and expressions used a!ld not defined in this Act shall have the meanings i9 of
respectively assigned to them in the Motor Yel1icles Act, 1988, 1988.

3. (1) NotwIthstanding- anything contained in any law for the time being in .force,

there shall be levied and collected a toll on every entry in the State of Glljarat, of a motor -

transport vehicle plying under a permit granted or deemed to have been granted under ithe 59 of

i\.1otorVebicles Aft, 1988 by an authority having ,jurisdictionoutside the State of Gvjarat, 1988.
at the following rates, namely: "-

"

Description of Vehicle Rate--of foil

(a) Light motor vehicle and motor cab, Rs. 50/-

(b) (i) medium' goods vehiCle Rs. 100/--

(il) .medium passengers motor vehicle.

(fill heavy gO<?dsvehicle, and

(iv) heavY passenger motor vehicle.

(2) The toll shall b~ paid by ~e operator of the motor transport vehicle in cas-b.

Establish- 4. For the purpose. of collection of toll, the State Government shaH, by nbtific!ltion
m.ent oLin the OffiCial Gazette. tstiblish batriesat such places as may be specified in the

'barriers. notification.-~

J?rohibi- 5. The motor transport vehicle liable to pay toll under sectjon 3 shall not be allowed
tion of to enter orj>ly unless' the toll is paid. and the Toll Tax Officer shall have power to

en.try preyent such vehicle from_entering or- plyip.g in the' State in contravention of the provisions'
Wlt~out. of this Act. . .

paymg toll.

1"

Powt!rs to

'stop and
detain
vehi'cle.

6. (1) WhenevC: so required by Toll Tax Officer or any otber personauthorised by

him 111this- behalf, tbe- driver or the person~fu-charge of motor ,transport vehic1eshall stop
the vehicle at the barrIer ,or any other place wit}$. the State and ca~se it to rem~in

stationatyso long as reasonably necessary 10 enable the Toll Tax Officer or the person
so authorised to satisfY himself that the amount of taU, jf payable, has been paid and ,the

, otberprovi~i6ns of the' Act hav~ 'been complied with. /'-

.),
~ '----
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(2) When the Toll Tax ~ Officer or the ~rsan autharised by him under sub-section (1)

"as reasan to. beJieve..,- ~ ' '

.I

I ~

(a) iliat the tall has nat been paid. he may detain the mator transport vehicle ar

any part -ar accessory thereof, which is cansidered'sufficient in his apinian f?r realisa-
tian af the tall, until the tall 'is paid, ar "

(b) -that any breach 'Of the pravisians of this Act has been cammitted, detain the

mo.tOr transport vehicle or any part or accesso.ry thereof, which is cansidered sufficient

in -his apinia~ far t;ea1isationof the maximum amaunt 9f penalty leviable under I

sectian 7, until the p6nalty is paid ar security' equiv,alent to. su'Ch"amaunt is furnished :

Pro.vided that no. actian under this sub"section shall be, taken unless the driver of

Qpe1;'ataraf such vehicle has been giveri a ,reasanable opparitunity o.fbeing heard.

(3) The vehicle .,and its accessary so. detained ar the security s.a -furnished shall be

dealt with jn such manner as m~~ be pres~ribed.

7. If tbe Toll Tax Officer is satisfied after making such enquiry, as he may be Penalty.
It.ecessary that -any person has cammitted a breach af any af the, provisions af this Act

.or the rules made thereunder, he may order that such persan shan.pay by wayaf

penalty, in additian to. the tall, if any, payable by him, a sum nat eXceeding two hundred

and fifty rupe.es :
'r

Previded that no. such 'order shall be made, unless such persan has been given a reasan-

able opportunity <of being heard. '

,

". '

8. Any,person aggrieved by an 'arder made under sectien 7 may, within thirty- days
fro.mthe communication o.f'S1.1cho.rderto. him, prefer an appeal against such arder to such

,~ appeHate authority in such manner and on pflymentaf such fees; as may be prescribed and
th~ arder passed thereon by the appellate autho.rity shaH be final.

Appeal.

-

9. (1) The toll shall be levied, paid and collected in such manner, as may be

pt~cribed . "'>

,
Manner of

levy, pay-
illen't and

(2' W
.
h

'.
d

o, '

h
. .

f b
.

(1) 11
'

1 h
Collection

. J . It putpreJu ~c~ to. ~ ~praVlsla~ 0.. s~-sectlOn . ,:iJ;1Y.!O.' pen~ty or at er of toll,
dues recoverable under this Act, if nat }?ald wlthm ,fifteen d:iYs af ItsbecoITl1ng due, may etc.
be reco.vered as arrears of land revenue.

10. The 'State Government may, by natificat~a1;lin the Official Gazette, exe1l).pt in
whore or in part any moto.r transporf vehiele ar ylass 6f motaI' transpalt vel1ic1es fram

the payment of taU' for such period and subject to. such restrictians and conditions as may

be sp~cifiedin the notification. '

power Qf
State c

Govern-
ment to

exempt
from toll.

11. Natwittrstanding afiything contained in this Act, where any reciprQcal ' agreement Iteciprocel.
relating to levy. collection. and paytnent o.f the toll is- entered intQ'by the Stat~ Gavernment agreement.
with any ather State Government, the levy co.llection ~nd payment of the tall shall be in

,accordance' with. the terms and conditions of such agreement:

Provided that the toU so. levied shali nat exceed the taU which.wo.uldhaveatherwise

been levied under ather, provisions o.f this Act.

'"
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ProteCtion
, of action

taken

under", the
'Act.

, 12. No suit, proSecution or other lega1"proceedings'shall lie against any person for
anything which is in good faith done or purported or i,ntendedto 'be done inplirsuance of'
the provisions pf this Act or the rules made thereunder;

Power to
make

ru1es.~

13., (1) Th~ State OoVernm~t may, by notification in the OfficiaJ Gazette, m.ake
rules to, carry out the, purposes of this Act. -

Y ',' '

(2) In particular and wilj:houtprejudice to the generality of the fOregoingpower, suck,
, rules may provide-for all or any of the followingmatters.nam~ly:-

(a) ,the manner' ot dealing W'iththe vehicles and its accessory detained or f..
security furnished lmder sub-section (3) of section 6;

. '

(b) to prescribe the authority to Wh01Il,the manner in which and f~s on paymeat
of which, appeal may be filed under ,section 8; .-

(c) the manner of levy, payment and collection of "the toll tmder sub-section (1)01
section 9; "

'(d) any other ma~er which is to be or may be prescribed. '

.?

(21) The rules made under this section sl1all be subject to the condition of previous

publication: "

Provided that if the State Government is' satisfied that circumstances exist which

;- renderjtnecessary t6take ~ediate action,it may dispensewith previouspub1icationcf
any rI11e'to be made under. this(section. "" '

. " '

(4) , All ruies made under 'this sectio~ sha~rbe laid for not less ~n thirty days before
the State Legisla~re 'as soon as may be after they are I.J1ade,and shal\ be subject to rescis~

sion by the State LegJslature or to such modi,fication as the State Legisla,ture may make

,<huing the se.ssiott in 'which they, are so laid,Qr the ,session immediately follQwiilg.

" '(5) Any rescission or modification so made by te. State Legislature ~shall be publis,h~
in the Official Gazette and shaJl thereupon take effect.

'I
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